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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No ................................................... .....of 200/4 

Applicant (s) 	 . 	......Respondent  

Advocate for Applicant (s) 	.... 	 Advocate for Respondent(s) 
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' 	

C 	(T 

)rder tted_17.6.2D.4 

The applicant, claiming to be a onsual 

er1 eye c under the Respondents/Telec Deeert-

mont of Governnient of India has filed this 

original Application under Section 19 of the 

A.T.t,1985, wherein he has prayed for 

direction to Respondents to regularise his 

services with effect from the (etc - - hen his 

counter-parts have been rc:ciularise( :nd. to 
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grant him all manctary and cons uentIl 

benefits flowing frori the order of regulari 1:. 

The grievance of the applH:Li; 

raised before the Respondents by va 

representations under Annexure-3 seres datc' 

30.12.1997, 15.11.1998, 11.10.1999, 21:.2000, 

21.10.2001, 25.12.2002, and 24.12.23. 

Since the grievance of the appli.con 

before the competent authorities are still 

pending, Respondents are directed to giie due 

consideration to the representations of the 

applicant(under Annexure-3 series) an as raised 
7 	 I  
in this Q.A.; by the end of September,2004 

under intimation to the applicant. 

The D.A. is disposed of as above. 

No costs. 	 1. 
Send copies of this order to thr 

Respondents along with copies of the D.A. nd 

free copies of the order be handed over to 

Shri K.C.Kar, learned counsel for the applicant 

nd Shri S.3.Jena, Addl.Stancling Cou el(on whom 

a copy of the J.A. has been served) apearing 

ri behalf of the Respondents. 
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